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OPEN couRt 

IN THi CENTRAL AININISTRATI E TR.B UNAL 

ALLAHABAD BENCH,ALIAHABAD 

DATED: THIS "'HE. 15TH DAY OF CCTOBER 1997 

CORAM: Single Member bench of Hon %le Mr.S.Das Gupta AM 

NAL APPLICATIONN NO. 1CC6/95  

Gaya teen Sharma sic,  Shiv 

retired Driver, loco Shed, Northern 

R3ilway, Pratapgarh, resident of 

125/66E, Ram Na ar, Nai. Basti, Naini, 

A I lahabad . 	  

 

Pet i.tioner 

 

C/A Sri Rakesh Verna 

firer s , •s 

1 . Union of India through the 

General Manaer, Northern Railway, 

Baroda House, New De lhi 

2 The Divisiona I Re Jai lway Mana7er,  , 

Northern Railway, Lucknow— 	 Respondent 

CPI Sri A. Sthalakar 

The applicant was a Driver at the time of 

his retirement on 31,1.1977. The category of Driver 

is included in thecalegory of Running staff and as 

‘ct.r the extant rules, such category of staff were 

entitled to addition of 75 percent of Running allow-

ance to the basic day for various purpose-,  including 

computation of retiral benefits. By a subsequent 

or ier, the element of Running allowance which was 
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to be added to the basic pay was reduced to 55 percent 

The applicant now seeks relief of his monthly pension 

and other retiral benefits, being calculated after 

taking into account 75 percent of the Running allowance 

as element of pay and to be paid arrears on this basis 

w.e.f 1,2.1977. 

2. The controversy in this case was concluded 

by the decision of full bench of the Tribunal in the 

case of C.R.Ranqadhamalah and others vers fs Union of 

India. The full bench held that the subsequent amenment 

will not operate retrost:ectively and those who retired 

prior to the issuance of the amendment letter dated 

5.1.19f1c1 shall be entitled to have their retiral 

benefits calc leted taking into account 75 percent of 

the Rnning allowance as the element of pay. This decisio 

was subsequently challenged by the Railway by filing 

S.L.P. before the Flon 'tele SLIT reme court The Hon vole 

Supreme court has since affirmed the decision of the 

full bench es aforesaid. 

3. As there is no dispute that the acrlicant had 

retired prior to the issuance of the amendment letter, 

he will also he entitled to get his retire). benefits 
q4 of 

calculated after taking into acceentZthe Running 

alloe.ance as element of basic ray. The 0.A. is accordi-

ngly dispose of with the direction to calculate the 

retiral benefits of the applicant accordingly and to 

pay him cerrent pension as well as arrears on that 

basis. larties shall bear their own costsjet the  afore- 
said directions be corn lied eith within a period of six 
months fran the date of communic 	on of this order. 

MEMEER (A) 


